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tome Department,
Hantralaya, Soabay=4ll CJd,

Dated the 1993

L, BY1L w01 70,/07 /0 RG]  ~ o exercing of the powers
conforrad by the provine to ertlicle 309 of the Constitution
of India, the Governor of Maharashtra is hereby pieased to
moke the following rules regulating recruitment to the post
of raychologist Class=I in the Prison Department of the
Govornmont of Maharashtra, nsmely =

1. Thede rules may be called the Psychologist im the
Priston Department (Recruitment) Rules, 1993,

2. In these rules, unless the context requices

otherwise = .
(a) * Commission® means the Maharashtra Public

service Commissiony
(b) * degrec® means a dagree of a statutory

universitys?
(¢) * Government® means the Government <f

Mahceraghtra,

3. Apyointment to the post of Psycholig,ist in the

rrison Departmoent shall be imade by nomination from ancngst

candidates, whe =
(a) wunless already
not more than thirty years of agel

{n the service of Govermsnent are

(b) pcssess, =

(1) a post~graduate degree in Psycholegy with

specialisatien in clinical psycholegy oX

counsaelling psycholegy or social psycholegy? &

(ii) a pust-graduate diploma in mfdecal and secia 1

psychology or in medical psychology from &

2 statutory university? and

&
[ e}-parj.ema GgaineT

(c) possesas at loast one Yerrs
mmed et dlm umald fication mentioned
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noapital of {nst toéution 3
crovidad that the ags® 1imit may 2o rolaxad by GoOVerTsnen

O Y A x \ ¢ 3 ~ -y ~ 2y ey ' = ~ 2 2 T .
an the recomacndation of tha uvamumission in favour o

s

having exceptional quallfications or experience or both 3

¢ rovidad furthex that, preference may be given te the
candidates who poasess @ Docterate in Fsychology with Speclali-
sation in post graduate degree in Clinical Psychology Of Counse-
lilag Psycholegy or Social Psychology »

s Notwithstanding anything cortained in clause (c) of rul=

i€ at any stsge of saelecticn, the comtssicn is of the opinicn

thet sufficient punber of candidates possessing the reguisite

axporisnce are not avallahle to £411 up the yacancies reserved

canaidates belonging to the Scheduled Castes, scheduled

for
Tribes, psnotified Tribes or Nomidic Pribes then, the Cosmisslic:

may, in the satter of such selection, E relsx the requirsment L

respect of the pericd of experience set out therein snd select

suitable canididates balenging to such Castes or frikes,

Se A perscn nppointed to the post shall ke on probatlion for
2 period of tWO YOa/ISe
Ge A person appointed to the post shall be required LG pPaS

the Departmental Exanination and Examination in Hindl and

Rarathi according tc the rules made in that behalf , unless he

has already passed or nas been exempted from passing these

exaninations.
Te A persen appointed to the post shall be liable for

y where in the State of Maharashtra.

transfer an
By order and in the name of the Governer of Maharashtrs

\ B.D. Kamble )
Deputy Secretary to Government.
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